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MINISTRY OF ROAD TRANSPORT AND 
IDGHWAYS 

NOTIFICMION 

New Delhi the 8th Man;h, 2013 

S.O. 58l(E).-In exercise of the powers conferred 
by Section 7 of the National Highways Act, 1956 ( 48 of 
1956) read with Rule 3 of the National Highways Fee 
(Determiriation ofRates and Collection) Rules, 2008, the 
Central Government hereby rescinds the notification · 
number S.O. 1088(E), dated 5th May, 2008, published iri 
the Gazette of India, Extraordiriary, Part II, Section 3, 
Sub-section (ii) of Government of India iri the erstwhile 
Ministry of Shipping, Road Transport and Highways 
(Department of Road Transport and Highways) as a 
Concession Agreement has been entered between National 
Highway Authority oflndia and M/s. Pune Sholaplir Road 
Development Company Limited, Mumbai (hereinafter· 
referred to as the "Concessionaire") on 30-9-2009 for the 
Four lanirig ofPune-Solapur Section ofNational Highway 

· No. 9 from km. 144.4QO to km. 249.000 iri the State of 
Maharashtra under NHDP Phase-III on Design, Build, 
Firiance, Operate and Transfer (DBFOT). Toll Basis and 
the Concessionaire will collect the user fee as per the 
contractual provisions. Besides, the operation of the 
standalone bridge will not be viable on account of 
reduction of user fee to 40% of the existirig rates. 

[No. NHAI/13013/692/C0/12-13/GC-Sholapur 
· (Siria River Bridge)] 
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